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‘ o -' R Dat@d- 8MAR1994
RPPLICATION NO(s)_____ 111 of 1993.
APPLICANTS: ' PESPU'\IDENTS:Secretary,Mmlstry. of
Smt N, S.Nagarathna v/s. - Defence New Delh1 and Ckhers..
TO, '
“de _ Srl.M.Narayanaswamy,Advocate, ,
. No.844,Upstairs,176h~-G-Rydn Main Road.
Fifth Block RaJaJ1nagar.Bangalore~lO.
| 2. . Sri.M.S.Padmarajaish,Central Govt. Stng.Counsel

. High Court Building, Bangalore-1.

3. . . Sri.0. Srldharan Advocate,lhdlramahal Lodge,
: . Fifth Main Gandhznagar,Bangalore—9.

SUBJECT:- Foruardina of copies of the Ordexs passed by
r the Central Adminiétrative Tribunal,Bangalore. .
-XX X

Please find enclosed herewith & copy oF the
ORDER/STﬁY ORDER/ INTER IM URDER/, Passed by this Tr:.bunal
in the above mentioned appllcatlon(s) on 28-02:;99&.. R
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(PKS)VC/(VRIM(A) .
FEBRUARY 28,1994.

ORDER ON M.P.NO.8 OF 1994

counsel, apropos this application' seek$-

ing more time to comply with the direc-

In that situation we think that the

Government should be more than anxious

.to be any anxiety on the part of the

administration to comply with the orders

!

| express our displeésure regarding the
t’clelay involved in the implementation

'of the Tribunal's order, we howeVer\

 We haye heard the learned standing -

Tribunal subsequently affirmed by the

tion of this Tribunal. The j'udgme'ntl
of the Tribunal under reference -has

since been uphéld by the Supreme Court. -

to comply with the directions of the .

Supreme Court. But, then from nhat :
we are €0ld to-day and from the’ records

pro'd'uced. before us there does not appear

of this Tribunal, subsequently wupheld - '
by the Supreme Court as well. "W‘hile‘-

we must record our strong dissent and - .

.
N

,.accede to the emphatic plea made by -

. the learned Standing Counsel for more

'time.. Acceeding to his request for

: further extension of time,we ‘grant'
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L

four months time to comply with the

orders as from to-day. We make it s
clear to the learned Standing Counsely”

through him to his clients, that on
no account any further extension of
time will be granted. Let a copy of
this order be made available to the
Government counsel. We direct that
one more application of a similar nature
said to be pending in 0.A.No.9/9 but
listed before the other bench is ordered
to  be brought before this Bench and
disposed off in like terms.
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'CENTRAL ADNMINISTRATIVE TRIBUNEL
© BANGAETORE BEWNCH.

: Second\Floor,_ v
Commercial Complex,
Indiranagar, .
Bangalore-5€£0038,

Dateds :
98 0CT 1993

APPLICATION NO(S)_ 111 of 1993,

| EEWiIC@NTSTmtem,s,Nag?rathné" RESPONDENTS: Secretary,ministry of

. - deTfence;niew delhi & others.
TG0, o

1. Sri.M.Narayana Swamy,édyécategNo084490pstairsﬁ
17th=G-Meain Road,Fifth Block,Rajajinagsar,

Bangalore-560 0lC,

L]

2. The Director,heronsutical Development “stablishment,

' C.V.Raman nager Post Bangalore-~560 023, S

3e. . Sri.M.S.Padmarzjaizh,Central Govi.Sng.Counsel,
High Gourt Building,Bangslore-560 00l.

4, Sri.C.Sridharen.Advocate, Indiramaehal Lodge,
- 5th Main Road,Candhinegar,Bangalore~560 009,
y
'Subjgctba Foruardiné of copies. of +he Ordar gasééd g1

ths Eentralfﬁaministratiue'TribgpaljB%nmalora. -

pleasa fi”d'6”319§9¢'ﬁeréwith a copy:0f‘£he

ORDER/STAY/INTERIM ORDER, passed by- this Tribunel in the

_fabove‘said applicationﬁg}-bn' 18=10-1993.
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: BANGALORE BENCH : BANGALORE

DATED THIS THE EIGHTEENTH DAY OF OCTCBER 1993
| . ‘Present: | '
Hon 'ble Mr. Justice P. K. Shyamsundar cee Vlce-dxairnan
~ Hon'ble Mr. V. Ramakrishnan ... Member [A]

APPLICATION NO.111/93

Smt. M.S. Nagarathna ... Applicant
[Shri‘M. Narayanaswany ... Applicant]
V.
Government of India and others _ .+« Respondents

[Shri M.S. Padmarajaiah for R-1 to 3 and
Shri O. Sridharan for R-6 to 9]

This application having come up before this Tribunal for

[ . . consideration of M.A. and admission Hon'ble Vice-Chairman, made
| i ’ the following: |

ORDER

1. This matﬁer which was disposed off earler along with a batch

of other matters is once again recalled and posted for for further
hearing. Accordingly we have heard the same once over. The
learned counsel for the respondents 6 to 9 Shri 0. Sridharan
maintains that in the light of the latest decision of the Supreme
Oourt in INDER SAWHNEY V. UNION OF INDIA AIR 1992 sow 3682, the
decision "in Pinto' s case which we have followed whlle disposing °
the other ccnnected cases is no more good law. We would
to take this opportunity to direct the Administration to

ot > i
rg‘a"" If they think that Pinto's case has become nonest in the llght

is aspect of the matter also into cansiderétion as well.

mseisstlllgoodlawandhasmtbecmemstinﬂlehght
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of Inder Sawhney s case they will have to follow the decision

' in Ppinto's case and will regulate the rights of the parties

aoconiingly. In this view of the matter we dispose off this

application directing the department to consider the cases by
following Pinto's case subject to the impact of the decision
in Inder Sawhney's case. If the result of such consideration

is not favourable to respondents 6 to 9, it will be open to them

to approach this Trlbunal for relief, if any. We make it clear
that the department will follow the de01510n 'in Pinto's case
subject to whatever impact made M—m Lolthe case of Inder

§awhney. All this will have to be done w1th1n three months.

Letacopyof&dsorderbesenttoutlxerespondentsfortheir
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‘CENTRAL ADMINISTRATIVE TRIBUNAL
T BANGALORE BENCH —

Second Floor,

Cemmercial Complex,
Indiranagar,
Bangalore-560 038,

Dated: | GEp 1993

RPPLICATION NO(s), 111 of 1993,

/
5EE£§E§D§£§25mt.N.S.Nagarathna v/s. BegEébégﬁﬁingecretary,Ministry
T _ of Defence,Neu Delhi & Uthers,
1. 3mt.N.S.Nagerethns,Senior Scientific Assistant,Peronautical
_ Development Estzblishment,C.V,Ramen Nagar,Bangalore-560 093,
\ 3
2, Sri,M,Naraysna Suamy,Rdvocate,B844,Upstairs,17th'G'Main,
Fifth Block,Rajejinagar,Bangalare-560 010,
\ 3. TheSecretary,Minictry of DefencegSouth Block,New Delhi-11,
[ .
4, The Scientifica Adviser & Director Generz1,R& D,South Block,
New DBelhi-11. ‘
5. The Director,Net#neutical Development Establishment,
C.V.Raman Neger,Bangalore-93,
6. Sri.D.C.hher,Senior Scientific Assistant,ARDE,Pashan,Pune-477021,
7. Sri.Suresh Chendre,Senior Scientifica hssistant, NCML,
Post Bag No,%0012,GPO0,Pune-400 001, |
8. 5ri.m.Pérthibsn,&enior Scientific Rssistant,GTRE,Bangslore- 93,
9. Sri.S,Narendrakumar,Senior Scientific Assistant,GTRE,B'lore-93,
10. Sri.k.G.Pratap Sinha,Sr,5cientific Asstt,GTRE,Bangelore-93,
1., Sri.Mangam Babu Rao,Sr.SciehtiFic Asstt.ADE,Bangalore-93.
i 12.

Sri.M.S,Padmarajeiah,Central Govt.Stng.Counsel,
High Court Bldg,Bangalore-560 001,

- SUBJECT:- orwardinag o

copies of the Ordsr passed by
the Central Administrative Tribunal,Bangalore 8ench
Bangalore. :

Please find enclosed hereuith a copy of the ORDER/
STAY/INTERIM ORDER.passed by. this.

Tribuhél in the sbove said
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:i! ’ ' DATED THIS DAY THE 18TH OF AUGUST,1993 b

Present: Hon'ble Just ice Mr,.P.K.Shyamsundar Vice~-Chairman |

~APPLICATION NO.111/1993

Smt, N.S. Nagarathna,
Senior Scientificikssaotant,

“. .E.’
c.\l. Raluan Nagar, ) L
Bangalore.- 560 093 Applicant

( Shri m.N, Suamy - Advocate ) ; L
v.

1. The Government of Indie,
rep, by its.Secretary,
. to Government,
Ministry of Defence
South Block, _
New Delhi - 110 011

2, The Scientific Adviser & -
Director General,
R&D, South Block, '
‘New Delhi - 110 011 : !

3. The Director,
Reronautical Development Eetablishment,
C.V. Raman Nagar, '

Bangalore - 560 093

4. D.C. Aher’
Senior Scientific Assiatant,

A.R.D.E.’ i

Pashan, ' : ' S

Pune = 411 021 N _ : SR
S. Suresh Chandra, i

Senior Scientific Assistant, . : -

N.C.M.L, L

~ P.B.ND.10012, GO, Pune-400 001

6. Ho Parthiban %
Senior Scientific Assistant, ’ A o

‘Go [} .EQ ’ _.{"&:
Banqaloré - 560 093 ‘ e L 3ﬁ:

v S e

v \W. S. Narendra Kumar s

Senior Scientific Assistant,
> e G.T.R.Eo’

/i C.V. Raman Nagar,
Bangalore -~ 560 093




8. A.G, Pratap Sinha
Senior Scientific Assistant,
G.TJ.R.E W,
C.V. Raman Nagar,
Bangalore - 560 093

9., Mangam Babu Rao,
Senior Scientific Assistant,

AD.E,
C.V, Raman Nagar, :
Bangalore - 560 093 Respondents

.{ Shri Mm%, Padmarajaiah - Advocate )

This application has come up todFy
before this Tribunal for orders, Hon'ble
Justice Mr,P.K, Shyamsundar, Vice Chairman made
the following?

| OR DER

This case was posted for hearing on
20,9,93, Since similar cases haQe been disposed
off today i.e. in 0.A.No.320/93, 322/93, 323/93 °
and 324/93, uwith the consent of both parties,
I have re-posted this case to today and treated
it as listed for today. Following the order made

in OAs referred to supra, I direct the Department

. ’Q}¥€:Z?f§h\ to consider the claim of the applicant for awarding

i
L)

s .
IQF.gfi’, iﬁ%;\ ‘\Qhe benefit of the judgment rendered in‘Pinto's
\{,ét( égg ‘Efj;ase'referred to in OA's referred to supra, The
3‘\\.\;'\ ;\”Fm#aan }fiféepartment will take a decision in this bghalf
\ }ﬁfg;;ff’ 'A/uithin three months from the date of receipt of a

VICE CHA IRMAN

22:““3xaﬁtlz | \\:7/ g v

copy of this order. No costs, \9\)’)5:\\
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CENTRAL ADMBYISTRAT IVE Fm\bm
| BAI\«GALORE BENCH. B
{;j ‘ . Second Floor,w;~f~ 
o ‘ v ‘ﬂ‘Commerc1al Complex,
. B ' : Indiranagar, '
MA Bangalore«SéO 038,
CﬁuﬁMmLDM& LATTvaSW) 4725/9#
D i- : ~
Betedi= 20 UL 1994
| N - o
APPLICATIQ( NUMBFR: 411_ _”O.p 19293 .
APPLKUWTS ' - ‘ o Al
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Subject:= Forwarding eI cepies of the Crders passed by the -

. Central adln*n;buratav ﬂrlounal Bangalore.

" Please find enclosed hercwith a copy of the' URDER/
WWQBDEU passed by this Tribunal in the above

mentioned application(s) on 'M 07-94 .
Peeved om
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Having heard Shri 0.
Sreedharan, learned counsel for
the applicants, we think it

apprepriste to direct tbe applicante

to file a fresh application §if
they are agqrieved by the
Government's. diSpensation found
in R«4 produced along uxth the
application now pro;ected for
consideration, All the p01nts
and contentions raised in this

application are left open for

de-novo consideration in the
event of & fresh original
applicaticn betng made, U;th

this observeticn, this
“applicaticn stands disposed of

finally, In the light of the
above order, MA No,174/94 does
not survive znd is disposed of
as having become infructuous,

.gd;.__ : -
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